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OFFICE OF THE DISTRICT & SESSIONS JUDGE : DELHI

a3 - |ovi- 5
No. /CD/S.0./Gaz./2012 Dated, Delhi the |8

To

1 All the Judicial Officers,
Central District,
Tis Hazari Court, Delhi

2. Officers on deputation and under training.

Sub: Grant of 1 or 2 days Commuted/Medical and Earned Leave.

Sir/Madam,

1 am forwarding herewith a copy of letter No. 456/Gaz/P.F.
dated 14.05.1999, 450/Gaz./P.F. dated 8/9.01.1986 and 5883/Gaz/P.F. dated
01.03.2004 received from the Hon'ble High Court of Delhi, New Delhi
regarding grant of 1 or 2 days' Commuted/Medical and Earned Leave and to
say that the instructions contained in the aforesaid letters may be complied
with strictly.  The Judicial Officers shall not apply for 1 or 2 days'
Commuted/Earned Leave if they have more than 02 days' Casual Leave in
their leave account.

L’m ule 16 2111..

(SUNITA GUPTA)
District & Sessions Judge

Delhi
g
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o. /CD/6.0./Gaz./2012 Dated, Delhi the || 2| | 2—

Copy forwarded for information to:-

The Registrar (Vigilance), High Court of Delhi, New Delhi.

The P.S. to L. District & Sessions Judge, Tis Hazari Court, Delhi.
The Sr. Accounts Officer, Accounts Branch Central, Tis Hazari Court,
Delhi.

4, \)}Q‘Website Committee, Tis Hazari Court, Delhi.
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To e

The District & Sessions Judge
Delhd,

New Delhi, dated the /4 May¥ 1999,
Sixr,

I am directed to refer to this Court's latter Nowd38/
Gaw./Pirs dated Bth Jan., 1986 and its reminder%s dated 4.3.%7
whereby it was impressed that the Judieial Officers should avail
casual Leave in a manner that it is spread over the whole of
salender year to meet any unforeen exigencies or brief illness
or urgent work eta and they should avoid taking regular leave for
a day or two in driblets for the purpose. However it has been l
- noticed that these instructions are not being adhered to scrupuol-
susly and there have been number of instances in the year 1998 )
whers after exhansting all the 12 days ca8sual leave in the early 7
part of the ysar, officers have been regularly and repeatedly
ayailing earned leave in driblets for a day or two on account of
urgent work or brief illness ete in disregard of the aforesaid
; instructions, which not only disloeateg regular Coart work but
| also results in undertaking of avoidable lenghty administrative
| procedure for ths grant of earned leave for such durationis). &
e i 1ist of ths Jediclal Officers who availed earned leave in driblec
during the vear 1998 is enclosed horewith. The Hon'ble the Actinf
Chisf Justice and Hon'ble Judges of this Court have taken a serics
view of the matter and have besn pleased to direct that thesa
instructicns, in future, be complied with strictly and non.cok-phucvws
thareof would be viewed sericuslys

. Accordingly, I am directed to reguest you that the
instructions issued vide this Court's letter No.450/8az./P,Fy
dated 8th Jan,, 1986 may be circulated agsin to all the Judilgial
Officers for strict compliance and they may be iaformed that
non-compliance thareof would be viewed ssriocuslv.

Action taken may be intimated to this Court.
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Ne._iw;,/ﬁaz./P.F.

Frem 3
The Registrar,
HIGH COURT OF DELHI,
New Oelhi.
Te :
The District & Ssssiens Judga, p
DELHI. g
New Delhi, dated the 8th January, 1986,
Sub - GRANT _OF LEAVE TO JUDIéI%L OFF ICER.
Sir,
&"n

* I am direscted to rafer te thas cmrrespundanca=g

resting with this Ceourt's communications noted

in the °

1. Order Neo. 56/Gaz./P.F. Dt. 19.12.83
2. Letter Ne. 2785/Gaz./PF Dt. 19.2.85

margin

en the abeve subject, and te say that the instructien
containad thsrein ars not bsimg complimsd with
strictly. It has bsen stated therein that ne sarnad
l2ave for less than 3 days sheuld be applied unles
there is sxtrsme exigancy. In case it bscomas
absolutsly nacessary te take sarned leave For lsssl
than 3 days; the applicatien should be sUpEfrtgd~~mumﬂ
By full reasons. The efficers uers askedéﬁﬁey shesuld
apply leave sufficiantky in advance at least, fortnight
and that in cass of extrame urgency, permissien af {
the Hiqﬁ Ceurt may be sbtained dn tataphﬂns before
preceeding en leave. They ware alse amphasised that

the medical lsave sheuld be suppartsd by the raquisit

cartlflcatus Prom tha autharxsad debal Attandant

as Drnuid d 1n lsaue rules and that they shauld nnf
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axhaust the casual legava in tha first 8w manths se

€

that it ceuld be avziled far casual Po% risgaerekas and urgent

nature of werx throughaut the year.

it has been Feund that applicatiens are still
bsing racsived fsr grant af marned lzave fer nat only sne
ts three days but alse are recaived in this Ceurt enly a
day or twe befors ths data of leaves applied Fer and many
a times avan after the leavs had be=en aualla{of. It lse,
thersfere, nacassary that apolications fer grant af =arned
lsave should be submitted well in advance and the sama sheuld
ba forwardad te this Ceurt immadiately on their rscaipt,
_%0 that erders could bs ppbtained thersen and cemmunicatdds,
ta tha oPFficaers applyingy lasavsa bafore ths dats they

thave te prec3ed sn leavs.

I am, thersfaora, te requast you to imprass upen
ths Judisial OFficers once agaln that the lsavs cannaot
he olaimed as af a right. Thay should apply well in
advance, at lsast = fortnight, for tha grant of sarned lesave
and should nst orecaad an lsavs in anticipatien af its
sanctisn in due ceurse. They should avail casual lsavas
in such a-manner that it is snread ovar ths whele &f ths
calandar year te meat any unfarsaen asxigencias. Tha

sarnsd lsauve in dribblets Fer a day er twe Por immediate
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and urgent-naturs ®f werik or boAff illness is not
advisable, It may also xindly ba ensursd that the
apolicatians fer thae grant ef msarned laave be feryarded
te this Ceurt well in advancs, sgz?ﬁése ceuld bs granted
te the zoncarnsd officer bafere the date a&§5 procasdi on

lsavs and that the applicutions Fg; the grant of commutsd

lzava be faorwarded te this Ceurt after having hean

ensurad that these ars accempanisd by the reguisite

madical certificates from an authorised medical Attendant

to avoid unnecessary corrsspondence to get the farmalities

comalsted.

Yours Faithfully,

'lv.flt‘\.o‘- rlﬁi(/

REG ISTRAR
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The District & Sessions Judge,
Delhi. '
New Delhi. dated the ‘ =& | Fepruiry, 2004.

Zub: Gruntof 1 or 2 duys® commuted loave to Judicial Oilicers.

i am directed to say thut Hon'ble the Chief Justice and Hon’ble Judges of
ihis Courd have observed that the Judicinl Officers are availing conrmuted lenve
Yor 1 or 2 days frequently, which is not a healthy practice and should be
discouraged. Their Lordstips have directed that the Judicial Officers should rot
inke commuated leave for 1 or 2 days, and instead take cason! leave In such
svenlusdities.

i oo, accordingly 16 request you o issue necessary  lnstructions on dhe
stdject for comp:’imuru.
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* Yours faithtuliy,
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(RK.AHUUWALIA)
REGISTRAR(Vigilance)
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